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INTHE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAMABAD
COURT No., |

APPEAL No. C/12/2012-CU[DB]
(Arising out of Ovder-in-Appeal No. 212/CUS/APPL/NGIDA  dated

26092011 passed by Commissioner of Central Excise, Service Tax &
Customs (Appealsy, Noida)

Castoms, Central Excive & Service Tax, Neida Appellant
Vs,
M Bajrang Potrofeum Private Limited Respondent

Appeargnee:

shri Mobid Altal (Asstt, Commr.) AR for Appellant
Absent - for Respondent
CORAM;

Hon’ble Mrs, Archana Wadhwa, Member (Judicial)
Hon'bie Mr. Anil . Shakkarwar, Member {Technicalh

Date of Tearing .' 08/01/2018

Date of Decigion : (08/01/2018

FINAL ORDER NOTI0158/2219. ...

Per: Archana Wadlnwa

Revenue is in appeal against the order dated .

26.09.2011 of Commissioner {Appeals), Noida.

2o We are informed about the Instructions dated 17-12-
2015 issued by the C.BE. & C. in exercise of the powers
conferred by Section 35R of the Central Excise Act, 1944
fiing monetary limits below which appeal shall not be

filed in the Tribunal. The monetary hLmit has been

\\/u/o/ >



enhanced to Rs. 10 lakhs through the said Instructions.
Further, the Board vide letter dated 01.01.2016 clarified
that the said instructions will apply to all pending

appeals in CESTAT.

3. We also find that the Hon'ble High Courts of Madras,

Karnataka and Gujarat have held that the litigation

344 (Kar) = 2012 (26) S.T.R. 79 (Kar.)).

4. It is informed by the Id, AR that the present appeal is
not failing under any one of the excluded category

mentioned in the above Instructions.

5. Considering the above instruction, we dismiss the

appeal filed by the Revenue under litigation policy.

(Dictated and pronounced in Court)

. -
Sd/- Sdi-
Anit.G. Shakkarwar {Archana Wadhawz)
Member(Fechnical) Member (Tudicial)

Ankit







